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happens to be the case of Prof. Nurul Hasan.
I would ask the Minister, in vigw of the fact
that Ministers later on come before Parliament
and say, ‘ves, I gave a certificate, I gave a recom-
mendatory letter, but | did not Know...",
would he assure us—either the Home Munister
or the Prime Minister—that they will circulate
a letter to all Central Ministers not to give re-
commendatory letters to foreign spies and
smugglers without prior consultation ?

SHRIMATI INDIRA GANDHI : Mr.
Chairman, Sir, the hon. Member will get anno-
yed if [ say that he has misrepresented the facts.
So far as1 know—I speak subject to correc-
tion— Ido not now remember exactly what
Mr. Mirdha said in the House . ..

SHRI SUBRAMANIAN SWAMY :' She
was present here.

SHRIMATI INDIRA GANDHI : I may
have been, but 1 do not now recall exactly what
he said. .(Interruptions). But I do remember
that an inquiry was made into this matter. I
was informed that the P. A. of Prof. Nurul
Hasan was the victim of some fraud or cheat-
ing, and that he was not involved in espionage.

»ff TEY T < A A 9T AT (ST AT AT AL
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SHRIMATI INDIRA GANDHI : My

colleague has said very clearly that he has no
information with him just now. gt #% aF4 3

& HIAA LT AT |

SHRI SUBRAMANIAN SWAMY : 1Tt
wvas admitted—the Prime Minister’s memory
may be refreshed—that the Minister did write
a letter for this particular spy to stay in the U.P.
Guest House. There is another Minister who
1as said that he wrote a recommendatory letter
‘or a smuggler. My question was, will the Prime
Minister instruct her Ministers not to write
-ecommendatory letters in this indiscreet way and
o exercise a great deal of discretion in future ?

MR. CHAIRMAN : She will ook into it.
st aeATEe ;5 greA fafaser v fFEv

fafreze &1 wrEde ¥3ed) fadl ams & &7 wiro
T 37 o Y g1 &1 08T wrar g ar 98 7

SHR] RABI RAY : It is a slur on the

Ainister himself.
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to Questipns 8

ot visArEn @ w9 R At w1 dio go
uafques § w90 gAl § d1 #@T IEFT A7 HoAd
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SHRIMATI INDIRA GANDHI :1 have
made that position clear.

TTransfer of the Trrigation Headworks at
Rupar, Harika and Ferozepur to Bhakra
Management Board

*441. SHRIMAT] LAKSHMI KUMARI
CHUNDAWAT Will  the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that under the
Punjab Reorganisation Act the administration
including maintenance and operation of the
Irrigation Head-works at Rupar, Harika and
Ferozepur are required to be under the control
of Bhakra Management Board

(b) If so, for what reasons the Head-works
are under the control of the Punjab Government;
and

(c) by when the Head-works are proposed to
be transferred to the Bhakra Management
Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD) : (a) Yes Sir.

(b) and (c) The Punjab Government, who
were exercising control over these Head-works
prior to the re-organisation of the Punjab and
are continuing to eXercise such control, have
rajsed sonie points in connection with the trans-
fer of the Head-works to the Bhakra Manage-
ment Board, as envisaged m the Punjab Re-
organisation Act. These points are under con-
sideration

AAA A N @A F gg Qv
TRdt § & 97 gary fondmeSws @ 1966
¥ O g ST 397 Ay 96z Figr @

*“The Central Government shall constitute a

Board to be cailed the Bhakra Management

Board for the administration, maintenance and
cotporation of the following work.”

AT zad A wg qw F oAme G gy 2
the Irrigation Head-works at Rupar, Harika and
Ferozepur.

TR EES AT URT AT g0 8 qIA gl
TF AT T AR FTAD AT zdS @ dAadz

+ Transferred from the 4th Deceml;;r: f974
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to Questions 10
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SHRI KRISHAN KANT : Mr. Chairman,
Sir, through you I want to say that the situa-
tion about this problem is that Ministers come
and go, problems remaijn as ever. This is a
repeat  performance of my friend Prof.
Siddheshwar Prasad. He was a Minister of
Irrigation & Power earlier when 1 had rajsed
thisquestion. His senior Dr. K. L. Rao, who
was sitting here, said, *l can assuyre Mr.
Krishan Kant that | am meeting the Chief
Ministers this evening and a decision will be
taken soon.”” But the problem remajned as
such. May 1know from the hon’ble Minister
whether he wants a repeat performance after
five vears and the problem will remain as
such ? Thelaw is clear. May I know from
the hon'ble Minister as to what s standing jn
the way ? Law should be implemented. If
Punjab or Haryana have some difficultjes, those
can be sorted out, but why the implementation
of the law is taking so much time ? May I
know from the hon'ble Minister whether he
can give us a date by which this decision will
be taken and the law of the land will be imple-
mented ?

Mo fagwT qaw@ : Jav &4 o 721 & 72
Fga1 wfeq & T+ iy arda 9% ag g a9 #¢
{1 At T A #Y [[FIrT #9 qw g1 Jrgey ?
gnFm A faamgm FTF Az & fF g A
ST HadE &; g9 Wed & R 39 aadd & wre
F A # & faera &7 faar 9@

FET A% GG (HRAEA 037 &1 qra7y 2,

HT I T AVEY § I E WG g T 2
ff g g 1 oW § a5 faer g
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SHRIN. G, GORAY : Sir, [ would like
to point out that this question really raises an
issue of general policy so far as irrigation is
concerned. What is happening in this case
is happening in so many cases. If this question
is left to be decided by the Chief Ministers of
various States, it 1s not going to be decided at
all. Therefore, Sir, I would request the Govern-
ment to consider whether 1t wil] be possible for
them lotr2at this as a national issue, and take
these issues out of the hands of the Chief Mini-
stars, and establish River Authorities so that
they can deal with this problem and the
Chref Ministers nzed not play to the gallery ?

MR. CHAIRMAN : This isa sugge.tion
for action for the Governm:nt to consider.
Would the Prime Minister want to say any-
thing ?

THE PRIME MINISTER AND MINIS-
TER OF ATOMIC ENERGY (SHRIMATI
INDIRA GANDH]I) : Sir, I am only saying
to hon’able friend opposite that these are very
complicated matters, and merely having tribu-
nal or some other body is not gowng to nd us
of the difficultizs. The difficulties are local,
whether it is Chjef Minister who deals with
them or somebody else. And that is why,
while 1 filly appreciate the hon’ble Member's
desire that it should be expedited—and 1 since-
rely hope that it will be; we will do everything
we can to eXpaditz the decision—the hon’ble
Members should appraciate that when there
are complex matters, sometimzs by taking a
quick decision, we create some othet problems.
We have to avoid that,

IIE AtTA S AISAT

*614. =t gEaema vt : *
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(%) 3% SEq diar 71977 & geada  fafass
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(@) 77 dad 7 g4F a0 § Tfwdr
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floor of the House by Shri Subramanian
Swamy.

+The Question was actnally asked on the
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t[Postal Life Insurance Scheme

*614. SHRT SUBRAMANIAN SWAMY:
SHRI JAGDISH PRASAD
MATHUR :
SHRI O. P. TYAGI :
DR. RAMKRIPAL SINHA :

Will the Minjster of COMMUNICATIONS
be pleased to state :

(a) the rates of vatious kinds of premia
under the Posta] Life Insurance Scheme to-
gether with th: dates when these rates were
fixed and the basis on which these were fixed;
_ (b) the amount of bonus allowed to policy
holders during each of the last three years;

(¢) how do these rates of prenia and bonus
differ from those of the Life Insurance Corpo-
ration;

(d) whether Government propose te extend
the Postal Life Insurance S:heme to all the
Indian citizens; and

(e) 1f 50, by when and 1f not, the reasons
therefor ?]

dare At ¥ wEEEmE wat - (F) @
(%) mF fHaTmrA wA 9IF AL T FOAE

faazo

(%) 0% St qrar AT F wgaq fafar
gER & fFei #1 I Aq@E AT & W )
dqof  staw ey AR fpt @y wfafenn &
fao g@ifaa Proa & a3 S wfaseI A Il &
drgt ¥ wim, 1967 @ fafmy #r af o1
[afgg sfifmse 90, IATA To .. 76 W7 77. ]
avfamr-11 & s fraré af afcrd g goof
1 faAeqs,
1971 gam &t w2 & [f@w afrfis g9,
FAqH o, . 78]

il ]Eng’iéh translation,



